
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 09/01/2026

(2018) 09 CHH CK 0186

Chhattisgarh High Court

Case No: Writ Petition (C) No. 2341 Of 2014

Sevak Das APPELLANT
Vs

State Of Chhattisgarh And Ors RESPONDENT

Date of Decision: Sept. 11, 2018

Hon'ble Judges: Prashant Kumar Mishra, J

Bench: Single Bench

Advocate: Sanjay Dewangan, Rajendra Tripathi

Final Decision: Disposed Of

Judgement

Prashant Kumar Mishra, J

1. By order impugned in this writ petition, the Board of Revenue has dismissed
petitioner's revision application, which in turn was preferred against the

Additional Commissioner, Bilaspur's order dated 21.06.2012 refusing to mutate
petitioner's name over the subject land in place of name of respondent

Amar Das.

2. It appears, there is dispute in respect of succession of land, which earlier
belonged to one Bodhwa Das. The dispute is thus purely of civil nature,

which needs to be adjudicated and settled by the jurisdictional Civil Court.

3. Let the petitioner move a duly constituted civil suit before the jurisdictional Civil
Court to establish his title.

4. For a period of 6 months from today, the parties shall maintain status-quo, which
shall remain subject to any order of temporary injunction passed by

the Civil Court, if the petitioner moves any such application. The order of status-quo
passed by this Court shall lose its efficacy after 6 months.

5. The writ petition stands disposed of.
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